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 in  the  morning  from  10  am.  to  11  कि  इसका  डांसर  आना  चाहिए  तो  जैसे  मैंने I  : AM.  I  am  here;  I  am  here  till
 कह  रखा  है,  जैसे  पहले  फैसला  दे  रखा  है, the  last  moment  when  the  Marshal

 ushers  me  in  T  am  receiving  the  ae  सक  केलिए  मिनिस्टर  साहब से  कहूं
 notices  and  considering  them.  Where  किये  टेबल  पर  ले  कर  दें  । is  the  earlier  occasion  when  I  can
 inform  the  hon,  Members  because  I

 =i
 considering  them  till  11  O'clock.  औबागड़ी  :  एक  तरीके  की  बात  भाप

 erefore,  the  only  occnsion  that
 comes  is  when  the  question  hour  is  मे

 पढना  चाहता  हू  t
 going  on.  There  is  no  other  alterna-
 tive  for  me.  If  he  could  suggest
 some  remedy,  I  am  prepared  to  con-
 sider  them  and  see  if  a  better  proce-
 dure  could  be  evolved.  12.50  hrs.

 PAPERS  LAID  ON  THE  TABLE

 at  मधु  सिमये  (47):  मेरी  बात  भी  Norirtcations  unper  Kerai.a  GovenNn-
 भुन  लॉ  ment  Lanp  ASSIGNMENT  Act,

 AmunpMents  To  Kerata  Lanp
 अध्यक्ष  महोदय  :  चास  मिनट  इस  में  चले  Acquisition  ‘RULES,  AND  Forest

 Serriement  ‘RuLes.

 अध्यक्ष  महाशय  :  नहीं,  साहब  t

 गये  हैं।

 नि  The  Deputy  Minister  in  (he  Mints-
 it  लिमये  मे  अपने  आप  बोलता  (श  of  Food  and  Agriculture  = Shahnawaz  Khan):  On  behalf  of  Shri विक  AATF

 53  ति  पकी  आशा  मे
 आलता  ह  t  कनी  ए.  Subramaniam,  1  beg  to  1४५  on  the

 ऐसे  नहीं  बोलना  शुरू  बर  देता  हूं  ।  पि
 a  a  eopy  each  of  the  follow-

 आपने  कहा  है  कि  यह  जो  मसला  है  इस  ing  Notifications  under  sub-sec-
 tion  (3)  of  section  7  of  the  Kerala पर  आप  अल्प-सूचना  प्रश्न  दीजिए  और  आप  Government  Land  Assignment उस

 पर  विचार  करेंगे
 1  मैं  निवेदन  करना  Act,  1960,  read  with  clause  (ec)

 चाहता  हुं  कि  मेरे  दो  अल्प मू चना  प्रश्न  मंजूर  (iv)  of  the  Proclamation  dated
 ia  गई  थे  लेकिन  कल  मझ  को  the  24th  March,  1965,  issued  by

 '
 ae  wT  नक  जताता  मगो  the  Vice-President  discharging

 ll  Sta  a  a  %  है  जा  शौक़त  the  functions  of  the  President,  in
 हग  है  उन  में  से  एक  को  चुनना  है।  नब  नया  relation  to  the  State  of  Kerala:
 कसे  आएगा”  कल  सन्न  समाप्त  होने  जा  रहा  (i)  The  Kerala  Land  Assignment
 है।  यही  दौ  झाई०  का  मामला है. उडीसा  Rules,  1964,  published  in

 सवाल
 मै  Notification  S.R.O,  No.  71/64

 जांचों  की  बिक्री  का  है।  भेरी  बिनती  in  Kerala  Gazette  dated  the
 हैकि  एक  दो  श्यानाक्पण  के  प्रस्ताव  आप  25th  March,  1964.
 मंजूर  कर  सें।  है  (ii)  The  Ruics  for  the  Implemen-

 tation  of  the  Centrally  gpon-
 अध्यक्ष  महोदय  कितने  कर  सकता  #?  soced  scheme  of  scttlement

 of  landless  agricultural  Jabou.
 सारे  मामले  कं  i  द्

 torn
 आप  देख  ।  दो  7  नाद  oF  ers  an  Government  Poram-

 कार्ट  माने  नहीं  गीता  है  ।  कितने  मैं  शार्ट  boke  lands,  published  in
 नोटिस  अवयसनल  ?  वॉच,  पास  दस  रख  दू?  Notification  No,  50513/A3/62/
 ce  dayeengremaitvcinsioy  Geach

 नहीं  रख  सकता  हूं
 1

 मैं  यही  कर  सफना  हूं  (iii)  The  Rules  f  pe  nt e  or  e  assign= कि  अगर  कोई  जरूरी  समझ  और  यह  समझ  ment  of  Government  lands
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 {Shri  Shahnawaz  Khan]
 for  the  purpose  of  Settle-
 ment  of  landless  agricultural
 labourers  under  the  Centrally
 sponsored  scheme  of  the
 settlement  of  such  Jabourers,
 published  in  Notification
 S.R.0.  No,  715/1963  in  Kerala
 Gazette  dated  the  22nd  Octo-
 ber,  1963.

 (iv)  Notification  No.  79182/A3/63/ RD  dateg  the  oth  January,
 1964,  making  certain  amend-
 ments  to  the  rules  for  the
 assignment  of  Government
 lands  for  the  purpose  of
 settlement  of  landless  agri-
 cultural  labourers  under  the
 Centrally  sponsoreq  schume
 of  the  settlement  uf  such
 labourers,
 SR.O.  No.  30/65  published  in
 Kerala  Gazette  dateq  the
 26th  January,  1965,  making
 certain  amendment  to  the
 Rules  for  the  assignment  of
 Government  lands,

 (vi)  S.R.O.  No.  117/65  published
 in  Kerala  Gazette  dateg  the
 23rd  March,  1965,

 1५४)  The  Rules  for  the  Assign-
 ment  of  Government  Lang  in
 Development  Areas  for  indus-
 trial  purposes,  published  in
 Notification  S.R.O.  No.  97/64
 in  Kerala  Gazette  dated  the
 30th  March,  1964

 (v  =

 (viii)  §.R.O.  No.  231/65  published in  Kerala  Gazette  dated  the
 Ist  June,  1965,  making  cer-
 tain  amendment  +  the
 Kerala  Land  Assignment
 Rules,  1964.

 (ix)  5.R.O.  No.  303/65  published in  Kerala  Gazette  dateq  the
 3rd  August,  1965,  making certain  amendments  to  the
 special  rules  for  the  lease  of
 Government  lands  for  tobacco
 cultivation,

 [Placed  in  Library.  See  No.  LT-
 3331/65].

 DECEMBER  9,  1965

 Chemicals
 teg  to  lay  on  the  Table  a  copy  each
 of  the  following  papers: —
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 (2)  a  copy  of  Notification  50
 No,  219/64  published  in  Kerala
 Gazette  dated  the  21st  July,  1964,
 making  certain  amendments  to  the
 Ke-ala  Land  Acquisition  Rules,
 1963,  under  sub-section  (2)  of
 section  61  of  the  Kerala  Land
 Acquisition  Act,  1961,  read  with
 clause  (c)  (iv)  of  the  Proclama-
 tion  dateq  the  24th  March,  1965,
 issued  by  the  Vice-President  dis-
 charging  the  functions  of  the
 President,  in  relation  to  the  State
 of  Kerala.  [Placed  in  Library.
 See  No,  LT-5332/65].

 (3)  3  copy  of  the  Forest  Settle-
 ment  Rules,  1965,  published  =  in
 Notification  S.RO,  No.  186/65  in
 Kerala  Gazette  dated  the  11th
 May,  1965,  under  section  77  of  the
 Kerala  Forest  Act,  1961,  read  with
 clause  (ए)  (iv)  of  the  Proclama-
 tion,  dated  the  24th  March,  1965,
 issued  by  the  Vice-President  dis-
 charging  the  functions  of  the
 President,  in  relation  to  the  State
 of  Kerala.  [Placed  in  Library.
 See  No.  LT-5333/65].

 Annuat  Report  or  Cocuin
 REFINERIES

 The  Minister  of  Petroleum  and
 (Shri  Humayun  Kabir):  1

 (i)  Annual  Report  of  the  Cochin
 Refineries  Limited,  Ernaku-
 Jam,  for  the  year  1964-65,
 along  with  the  Audited  Ac-
 counts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon,  under  sub-
 section  dy  of  section  619A
 of  the  Companies  Act,  1956.

 (ii)  Review  by  the  Government
 On  the  working  of  the  above
 Company,

 [Placed  in  Library.  See  No.  LT-
 5334/65).


